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SHRI SHYAMNANDAN MISHRA:
My submission is this. This- does not
actually require direction from  the
Chair. He himself agreed yesterday
to lay it on the Table of the House.
There is no question of any further
direction from the Chair.

MR, CHAIRMAN: Whatever he
said yesterday, he stands by it:

SHRI G. VISWANATHAN: Why
should he hesitate?

MR. CHAIRMAN: There is no

hesitation. Now the procedure ' is
this, He will write to . the Speaker
and get the permission to do it.

SHRI G. VISWANATHAN: If a
Minister wants to lay something it is
never disallowed. Speaker has never
disallowed it.

MR. CHAIRMAN: He will do that.
He will write to the Speaker.

JYOTIRMOY BOSU: Mr,
Chairman, Sir, kindly try to under-
stand the situation. I very much
expected that he would have already
laid it on the Table of the House. I
came here looking for a copy and I
was told that he Has not laid it on
the Table. What he said is quite clear
and quite conclusive. You may kind-
ly issue a directive.

SHRI

MR. CHAIRMAN: It will be shown
to the hon. Speaker and I request the
Minister to write to the Speaker,

Now, we take up the Resolution to
be moved by Shri Umashankar Dikshit.

SHRI SURENDRA MOHANTY (Ken-
drapara): I rise on a point of order.
I had given a notice of motion dis-
approving the President’s proclama-
tion in relation to the State of Orissa.
I do not know what has happened to
it nor have I been communicated in
this regard. But I find for all practi-
eal purposes as the Governor had
summazily dismissed the Legislature
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in Orissa, similarily my dis-approv:
motion has also been dismissed.
want to know what has happened to if

MR. CHAIRMAN: It is not permis

sible, The Resolution is before
House. I over-rule that point ¢
order.

PROF. MADHU DANDAVA []
(Rajapur): I have already given ¢

motion disapproving this proelama
in Orissa. I am informed by th
House that there is no specific rul
in the Rules of Precedure. Howevel
in 1956 and 1959 the Speaker hal
given some ruling, As a result there
of a convention is observed here {t
such a motion should not be moved
In Rajya Sabha no such convention .
observed. I do not know 'why W
should be guided by a ruling given il
19652 We should be permlttOd 3
move the motion,

MR. CHAIRMAN: I have allowe
him to move the Resolution and if yo
have got anything to say please wri
to the Speaker.

16.45 hrs.

STATUTORY RESOLUTION RE. Al
PROVAL OF PROCLAMATION T
RELATION TO ORISSA AND ORISS.
BUDGET 1973-74—GENERAL DIS
CUSSION,* DEMANDS FOR GRAN!
ON ACCOUNT, 1973-74, AND SU
PLEMENTARY *DEMANDS FO
GRANTS, 1972-73

THE MINISTER OF STATE IN TH
MINISTRY OF HOME AFFAI
SHRI K. C. PANT: I have said it

“That this House approves |
Proclamation issued by the
dent on the 3rd March, 1973, un
article 356 of the Constltutlon
relation to the State of Orissa”

16.46 hrs.
[SHrr S. A. KADER in the Chairl.
Y

Sir, the report received from
Governor, which has already &

. *Moved with the recommendation of the President,
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placed on the Table of the House, has

set out the background in which the
| Chiet Minister of Orissa, Smt. Nan-
dini Satpathy submitted her resigna-
tion. 1 will, therefore, not take the
time of the House by going into the
details of it.

1 weuld, however, like to set out
briefly the developments in Orissa
since the electiong to the State Assem-
bly held in March, 1971 to piace in

_its proper perspective the present
situation in the State. The imime-
diate nutcome of the elections of

March, 1971 was that no party or
combination of parties was in a posi-
tion to form a Ministry. A procla-
mation under article 356 of the consti-
tution had, therefore, to be issued on
the 23rd March, 1971 soon after the
“elections. Some days later, it was
reported by the Governor that a
United Front Assembly Party had
been formed under the leadership of
' Biswanath Das and that it may be

' given an opportunity to form the
Government.
The Governor’s recommendation

was aecepted and the Proclamation
was revoked on 3rd April, 1971, and a
new Ministry came into being on the
~ same day. Shri Biswanath Das re-
- signed on 9th June, 1972. On 14th
- June, 1972, a Ministry headed by Shri-
mati Nandini Satpathy was formed.
Smt. Nandini Satpathy resigned on
1st March, 1973.

The Governor in his report has ex-
- plained in detail the reasons why an
~ alternative stable government was not
possible. After careful consideration
‘of the subject, the Governor came to
- the conclusion that it would be better
to obtain a fresh mandate from the

- people.

1895 (SAKA) Orissa Budget & 306
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I request this august House to.
ponder carefully over the situation
that had arisen in Orissa. In brief.

the developments were in the follow-
ing sequence. The budget session of
the Orissa  Legislative Assembly
which had commenced on 9th Febru-
ary, had conducted ifs business inthe
normal way till the 1st March. Early
in the morning of the 1st March, the
Chief Minister submitted her resigna-
tion ang recommended the proroga-
tion as well as the dissolution of the-
Assembly.

SHRI SURENDRA MOHANTY:
(Kendrapara): What was the time?

SHRI K. C. PANT:
ly remember.
it was 6.30.
report.

I do not exact-
As far as I remember,
He can see it in the:

SHRI JAGANNATH RAO (Chatra--
pur): Sunrise.

SHRI K. C. PANT: The Governor
accepted her resignation but requested"’
her to continue wuntil alternative:
arrangements could be made. The
leader of the Orissa Pragati Legisia-
ture Party met the Governor on the
same morning and claimed that he
would be in a position 'to form an al-.
ternative government.

SHRI SURENDRA MOHANTY:
“he hon. Minister stated in the Rajya-
Sabha that the Governor accepted the
resignation of the Chief Minister
but not her advicey When he is
dwelling on the point, he might clari-
fy what advice the Chief Minister had
tendered to the Governor at the time -
she _resigned.

SHRI K. C. PANT: I have said it—
he had- not heard it.

I said that early in the morning the-
Chief Minister submitted her resigna-
tion and recommended the proroga-
tion as well as dissolution of the As-
sembly. That is very clear. Then I sgid-
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the Governor accepted her resignation,
but requested her to continue until
_alternative arrangements could be
made. In other words, he did not
straightway and automatically accept
the advice of dissolution.

The leader of the Orissa Pragati
Legislature Party met the Governor
that same morning ang claimed that
he would be in a position to form an
alternative governmenty The Gover-
nor informed the leader of the Orissa
Pragati Legislature Party that he
would give due consideration to the
latter’s claim. On the same day, a
few hours later, one member wrote to
the Governor that his signature was
taken by force and that he was not
willing to join the Orissa Pragati
Legislature Party and that he would
support Shrimati Nandini Satpathy.
Later that evening, another member
wrote to the Governor in the same
voin stating that he was intitmidated,
threatened and forced to give(his sig-
nature in support of the Orissa Pra-
gati Legislature Party.

The Governor has pointed out that
when he took these letters into con-
sideration, the strength of the Orissa
Pragati Legislature Party was only
10 in a House of 140.

SHRI SURENDRA MOHANTY: So
what?

SHRI K. C. PANT: In paragraphs
1217 of his report, the Governor has
given cogent reasons as to why he
came to the conclusion that ‘there is
no guarantee that the present majority
claimed by Shri Biju Patnaik and his
supporters will remain stable’.

I will request members to porder
dispassionately over these details.
The Governor’s report was carefully
considered and it was difficult to find
fault with himg Considered in the
proper perspective, there seems hard-
ly any necessity for any elaborate
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justification for the course of actio
adopted by the Governor and th
President. Constitutionally there wa
no alternative. This may be unpala
table to some. However, for this wha
needs to be blamed is the: nature ¢
the malady and not the bitterness @
the medicine. Considering the i
cumstances in which the President h
made his proclamation under articl
356 in relation to the State of Oriss
I am sure the House will approve th
proclamation issued by the Presider

3
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Demvanp No. 1—ELECTIONS AND 0
EXPENDITURE RELATING TO THE HON
DEPARTMENT 4

MR. CHAIRMAN: Motion moved

“That a sum not exceedil
Rs. 43,14,000 be granted to fl
President on account, out of\:,
Consolidated Fund of the State |
Orissa, to defray the charges wh
will come in course of payme
during the year ending the 31st
of March, 1974, in
‘Elections and other
relating to the Home Department

]
i

respect :
expendi

Demanp No. 2—Ja1Ls

MR. CHAIRMAN: Motion move

“That & sum not -.f
Rs. 33,99,000 be granted to 1
President on account, out of
Consolidated Fund of the State



issa, to defray the charges which
ill come in course of payment
~ during the year ending the 31st day
- of March, 1974, in respect of Jails’.”

Demanp No. 3—PoLicE
- MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
s. 3,25,79,000 be granted to the
.‘,‘,resxdent on account, out of the
Consolidateg Fund of the State of
~ Orissa, to defray the charges which
~ will come in course of payment
- during the year ending the 31st day
pi March, 1974, in respect of ‘Po-
_' hce! 2

JEMAND NO. 4—EXPENDITURE RELATING
THE PLANNING AMD COORDINATION
DEPARTMENT

. MR. CHAIRMAN: Motion moved:

"~ “That a sum not exceeding
~ Rs. 16,77,000 be granted to the
. President on account, out of the
. Consolidated Fund of the State of
~ Orissa, to defray the charges which
. will come in course of payment
. during the year ending the 3l1st
. day of March, 1974, in respect of
- ‘Expenditure relating to the Plann-
~ ing and Coordination Department’.”

DEMAND NoO. 4A—EXPENDITURE RELAT-
IN¢ To THE RURAL DEVELOPMENT
; DEPARTMENT

MR. CHATIRMAN: Motion moved:

. “That a sum not exceeding
2,17,30,000 be granted to the
esident on account, out of the
nsolidated Fund of the State of
Orissa, to defray the charges which
11 come in course of payment
ing the year }ending the 3ist
of March, 1974, in respect of
penditure relating to the Rural
velopment Department’.”

‘Np No. 5—CommuUNITY DEVELOP-
MENT PROJECTS, ETC.
CHAIRMAN: Motion moved:

hat a sum not exeeeding
. 45276,000 be granted to the
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President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
~will come in course of payment.
during the year ending the 31st day
of March, 1974, in respect of ‘Com-
mumty Development Projects, etc’.””

DemAND No. 6—EXPENDITURE RELATING
PoLITICAL. AND SERVICES.
DEPARTMENT

MR. CHAIRMAN: Motion. moved:"

“That a sum mot e&xceeding

Rs. 17,49,000 be granted to the

President on  account, out the:

Consolidated Fund of the State of

_ Orissa, to defray the charges which

will come in course of payment

during the year ending the 31stdav

of March, 1974, in respect of

‘Expenditure relating to the Politi-
cal and Services Department’.”

Demanp No. 6A—EXPENDITURE RELAT-
ING TO THE POLITICAL AND SERVICES
(R.V.D.) DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding"
Rs. 64,000 be granted to the
President on account, out of the

Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31stday
of March, 1974, in respect of
‘Expenditure relating to the Political
and Services (R.V.D.) Department’.”

DeEMAND No. 7—CuLTURAL AFFAIRS

MR. CHAIRMAN: Motion moved:"

“That a sum not exceeding"
Rs. 9,20,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year endmg the 31st day~
of March, 1974, in respect of’
‘Cultural Affairs’.”
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Demanp No. 8—Stamps
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 3,27,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Stamps’.”
Demanp No. 9—Ministers Crvin
SECRETARIAT AND OTHER EXPENDITURE
RELATING TO THE FINANCE DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,05,21,000 be granteg to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of Minis-
ters Civil Secretariat and other
expenditure relating to the Finance
Department’.”

DeEMmaNnD No. 10—PEeNsIONS

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 70,70,000 be granted te the
President on account, out of the

‘Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Pensions’.”

'DEMAND NoO. 11—EXPENDITURE RELATING
T0 THE EDUCATION DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 11,22,30,000 be granted to the
President on account, out of the
‘Consoluidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Expenditure relating to the
“®ducation Department’.”.
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MR. CHAIRMAN: Motion move
M

“That a sum not exceedin
Rs. 13,12,000 be granted to {i
President on account, out of th
Consolidated Fund of the State'

will come in course of paymer
during the year ending the 31st da
of March, 1974, in respect of ‘Te3
Book Press’.”

Demanp No. 12—TAXATION

MR. CHAIRMAN: Motion moved

“That a sum not
Rs. 39,22,000 granted to
President on account, out of the
Consolidated Fund of the State o
Orissa, to defray the charges whic
will come in course of paymen
during the year ending the 31stcal
of March, 1974, in respect 0
‘Taxation’.”

Demanp No. 13—Lanp REVENUE,.‘_
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,49,42,000 be granted to the
President on account, out of the

Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st da
of March, 1974, in respect of ‘La g
Revenue’.” !

DemanDp No. 14—EXCISE

‘MR. CHAIRMAN: Motion move

“That a sum not
Rs. 18,69,000 be granted to the
President on account, out of th
Consolidated Fund of the State 0
Orissa, to defray the charges which
will come in course of paymen
during the year ending the 31st day
of March, 1974, in respect (

L

‘Excise’.
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DemanDp No. 15—REGISTRATION
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 9,65,000 be granted to the
President on account, out of the
Consolidated Fund of the State
of Orissa, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Registration’.”

DEmMAND No. 16—DISTRICT ADMINISTRA-
TION AND OTHER EXPENDITURE RELATING
TO THE REVENUE DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,34,28,000 be granted to the
President on 'account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘District
Administration and other expendi-
ture relating to the Revenue Depart-
ment’.”

DEMAND No. 17—EXPENDITURE RELATING
TO JHE INDUSTRIES DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,20,87,000 be granted to the
President on account, out of the

- Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Expenditure relating to the Indus-
tries Devartment’.”

Demanp No. 17A—MiNgs
MR. CHAIRMAN: Motion moved:

A “That a sum not exceeding
" Rs. 16,28,000 be granted to the
“President on qccount, out of the
Consolidated Fund of the State of
Orissa to defray the charges which
will come in course of pay-
ment during the year ending the
3lst day of March, 1974 in respect
of ‘Mines’.”

Orissa Budget & 314
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Demanp No. 18—Civi. AND SESSIONS
COURTS AND OTHER EXPENDITURE RELAT-
ING TO THE LAaw DEPARTMENT

MR. CHAIRMAN: Motion moved:

sum not exceeding
Rs. 25,86,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Civil
and Sessions Courts and other ex-
penditure relating to the Law
Department’.”

“That_.a

Demanp No. 19—GoOVERNMENT PRress
ANE OTHER EXPENDITURE RELATING TO THE
CoMMERCE DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 47,75,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Government Press and other ex-
penditure relating to the Commerce
Department’.”

DeEmAND No. 20—LABOUR, EMPLOYMENT
AND HOUSING

MR. CHAIRMAN: Motion moved:

“That a sum not €xceading
Rs 31,22,000 be granted to the
President on account, out of the

Consolid.ated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1974, in respect of
‘Labour. Employment and Hous-
ing"”

DemAND No. 21—TRIBAL AND RURAL

WELFARE

MR. CHAIRMAN: Motion moved.

“That a sum not exceeding
Rs. 1,91,78,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment

e
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during the year ending the 3ist
day of March, 1974, in respect of
“Trihal and Rural Welfare’.”

Demavy No. 22—MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTH
anp Famrry PLANNING DEPARTMENT

MR. (CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2.77,67,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in *course of payment
duting the year ending the 3lst
day of March, 1974, in respect of
‘Medical and other cxpenditure
relating to the Health .and Family
Dlanning Department’.”

Demann No. 23—Pusnic Heantn

MR. CHAIRMAN: Motion moved:

“That a +um not cxceeding
Rs. 2,49,2¢,090 be granted 10 the
Piesident on account, out of the
Consolidated Fund of the Statr of
Orissa, to defray the charge. which
will come in course of payment
during the your onding the 31st
day of March, 1974, in respecl of
‘Public Health'.”

DEmAND No. 24-—IXRIGATION

MR. CHAIRMAIv: Motion moved:

“That a sum not exceeding
Rs 5,01,65,000 be granted 1o the
President on account, out of the

Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1974, in respect of
‘Irrigation’.”

Demanp No. 24A—LIFT IRRIGATION
MR. CHAIRMAN: Motion moved:

“That a sumi not exceeding
Rs. 36,26,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orisya, to defray the charges which
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will come in course of puyYment.
during the year ending ‘he 31st
day of'March, 1974, in ryespect of
‘Irrigation Lift'." ,
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Demanp No. 25—PuBLic WORKS
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 5.07.92,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3lIst
day of March, 1974, in respect of
‘Public Works".”

DeEmMAND No. 26—STATE LEGISLATURE
MR. CHAIRMAN: Motion moves:

“That a sum not exceeding
Rs 7,20,000 be granted to the
President o account, out of the
Consolidated Fund of the State of
Orissa tn defray the charges which
will come in course of payment
during the yvear ending the 3lst
day of March, 1974, in respect of
‘State Legislature’.”

DeEwmAND No. 27-—Punric Works, CoMm-
MON ESTARLISHMENT

MR. CTAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,19,61,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissu, to defray the charges which
will come in course of payment
during the ycar ending the 3lst
day on March, 1974, in respect of
‘Public Works, Common Establish-
ment’.”

DeEManp No 28—EvrECTRICITY
ScHEMES

MR, CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 68,31,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
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will come in course of payment
during the year ending the 3ist
day of March, 1974, in respect of
‘Electricity Schemes'’.”

Demanp No. 29—TaxEs ON VEHICLES
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 9,57,000 be granted to the
President on account, out of the
Consolhidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1974, in respect of
‘Taxes on Vehicles'.”

Demanp No 30—TRANSPORT SCHEMES
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 14219000 be granted to the
President on account, out of the
Consclidated Fund of the State of
Origse, to defray the charges which
w.ll come in course of payvment
durie.; the year ending the 3lst
dav of March, 1974, in respect of
‘Transport Schemes’.”

Demanp No. 31-—FoRresT
MP. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,12/19,000 be granied to the
President on acecount, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the yvear ending the 3lst
day of ‘March, 1974. in respect of
‘Forest'.”

DemAND No, 32—FISHERIES
MR. CHATIRMAN: Motion moved:

“That a sum not exceeding
Rs. 43,76,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1974, in respect of
‘Fisheries.”

3983 US—11.
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DemanNp No. 33—Co0-OPERATION AND
MARKETING

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
R . 6542,000 b. granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 8lst
day of March, 1974, in respect of
‘Co-operation and Marketing’.”

DEMAND No. 34—EXPENDITURE RELATING
T0 THE URBAN DEVELOPMENT
DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,21,56,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the ycar ending the 3ist
day of March, 1874, in respect of
‘Expenditure relating to the Urban
Development Department’.”

DeEmanD No, 35—ANIMAL HUSBANDRY
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,17,44,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3l1st
day 6f March, 1974, in respect of
‘Animal Husbandry'.”

Demanp No. 36—PusLic RFLATIONS
AND TOURISM

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 17,23,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3i1st
day of March, 1974, in respect of
‘Public Relations and Tourism’.”
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Denmanp No. 37—AGRICULTURE
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 3,06,02,000 be granted to the

resident on account, out of the
Consolidated Fund of the State o
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1974, in respect of
‘Agriculture’.”

DeMAND No. 38—SupPLY DEPARTMENT
MR. CHAIRMAN: Motion moved:

“Thar a sum not exceeding
Rs. 28,554,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3i1st
day of March, 1974, in respect of
‘Supply Department’.”

Demanp No. 39--Ports

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,00,000 be granted to the
President on account, out of the

Consolidated Fund of the State of
Orissa, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Ports’.”

DeEmanp No. 41—Loans To LocaL
Funps, GOVERNMENT SERVANTS ETC

MR. CHAIRMAN:

“That a sum not exceeding
Rs. 41,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 81st
day of March, 1874, in respect of
‘Logns to Local Funds, Government
Servants etc'.”

Motion moved:
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DEManp No. 42—~COMPENSATION FOR

ABOLITION OF ZAMINDARI SYSTEM, etc.

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 28,08,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges
which will come in course of pay
ment during the year ending the
31st day of March, 1974, in respect
of ‘Compensation for abolition of
Zamindari System, etc'.”

Demanp No 43-—MULTIPURPOSE RIVER,
IRRIGATION AND ELECTRICITY SCHEMES

MR. CHAIRMAN: Motion moved:

“Phat a sum nol exceeding
Rs 10,33,71,000 be granted to the
P-esident on account, ocut of the
Consolidated Fund of the State of
Orissa, ‘o defray the charges
which will come in ~ourse of pay-
ment during the year ending the
31si day of March, 1974, in respect
of ‘Multipurpose River. Irrigation

URH)

and Electricity Schemes’.

DEmMaND No 43A—CAPITAL EXPENDI-
TURE RELATING TO LIFT IRRIGATION

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs 16,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st

day of March, 1974, in respect of
‘Capital Expenditure relating to
Lift Irrigation’.”

Drmanp No. 44-—AGRICULTURAL Im-
PROVEMENT AND RESEARCH

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 1,58,95,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 38lst
day of March, 1874, in respect of
‘Agricultural Improvement and Re-
search.”
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Demanp No. 45—GOVERNMENT TRAD-
ING SCHEMES

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,33,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will com: in course of payment
during the year ending the 38lst
day of March, 1974, in respect of

y »

‘Government Trading Schemes’.

DeEmANp No. 46—RoAp AND WATER
TRANSPORT SCHEMES

MR. CHAIRMAN: Motion moved:

“Phat a sum not exceeding
Rs. 10,23.000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in coursc of payment
during the year ending the 3lst
day of March, 1974, in respect of
‘Road and Water Transport
Schemes’.”

DemManp No. 47—CaPITAL EXPENDITURE
RELATING T0 PusBLic HeALTH AND
UrBAN DEVELOPMENT DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 80,02,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1974, in respect of
‘Capital Expenditure relating to
Public Health and Urban Develop-
ment{ Department’.”

DeEManp No. 43—CaPITAL OUTLAY ON
INDUSTRIAL DEVELOPMENT

MR. CHATRMAN: Motion moved:

“That a sum not exceeding
Rs, .44,52,000 be granted to the
President on acoount, out of the
Congolidated, Fund of the State of
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D.G. (on Account) etc,

Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 19874, in respect of
‘Capital Qutlay on Industrial Deve-
lopment’.”

Demanp No. 49—Hiraxup Dam
ProJect

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1874, in respect of
‘Hirakud Dam Project’.”

Demanp No. 50—Caprtal, OuTLAY ON

PorTs
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs, 10,67,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, 10 defray the charges which
will come in course of payment
during the year ending the 3Ist
day of March, 1974, in respect of
‘Capital Qutlay on Portsy”

Demanp No. 51—~Caprral. EXPENDITURE

RELATING TO LABOUR, EMPLOYMENT
AND HouSING DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 27,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1974, in respect of
‘Capital Expenditure relating to
Labour, Employment and Housing
Department'.”
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52—Caprran.  EXPENDI-
TURE RELATING TO THE EbUCAlION
DEPARTMENT

MR CHAIRMAN Motion moved:

“That a sum not exceeding
Rs 16,61,000 be granted to the
President on account, out of the
Consolidated kund of the State of
Orissa, to defray the charges which
will come mm course of payment
during the ycar ending the 3lst
dav of March, 1974, in respect of
‘Capital FExpenditure 1elating to the
Education Depa.tment’.”

53—CapiTAL EXPENDI-

MR CHAIRMAN Motion moved

“Thait a sum not exceeding
Rs 160000 he granted to the
P ecident on account out of the
Consolhidated ¥und of the State of
Or1'ev1 1o defray the charges which
wil come in course of payment
dinn, the jear ending the 3lst
dav of Maich 1974 1n 1espect of
‘Capital  Eapenditwre relating to
Home De¢pariment’”

Drvanp No 54—CaprrAL OuTLaY ON
Forests

MR CHAIRMAN Motion moved

“That a sum not exceeding
Rs 331,63,000 be granted to the
President on account, out of the
Consolidated Fund of the Siate of
Orissa, to defray the charges which
will come in course of payment
durmg the year ending the 31st
day of March, 1974, m respect of
‘Capital Outlay on Forests’”

Demand No 55--SHARF CAPITAL cON-

TRIBUTION AND LOANS TO CO-OPERATIVE

ORGANISATIONS

MR CHAIRMAN® Motion moved

“That a sum not exceeding
Rs 89,13000 be granted to the
President on account, out of the
Consolidated Fund of the State of

Orissa Budget, & D.G. 324
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Orissa, to defray the charges which
will come m course of payment
durmg the year ending the 3lst
day of March, 1974, in respect of
‘Share Capital contribution and loans
to Co-operative Organisations’”

Demanp No 56—Carrrar EXPENDITURE

RELATING TO RURAL DEVELOPMENT
DEPARTMENT

MR CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs 99,80,000 be granted to the
President on account out of the
Consolidated Fund of the State of
Onssa to defray the charges which
will come m coutse of payment
dwring the year onding the 3lst
dis of March 1974, in respect of
‘Expenditure relating to the Rural
Development Department’”

Drmanp No 57—CaArITAL EXPENDITURE

RITATING 10 ANIMAL HuSBANDRY
DEPARTMENT

MR CHAIRMAN Motion moved

‘That a <um not excecding
Rs 253,000 be granted to the
President on account, out of the
Consolhidated Fund of the State of
Orissa to defray the chatges which
will come in coursc of payment
during the yvear ending the 3lst
Gay of March, 1974, 1n respect of
Capital Expenditure relating to
Animal Husbandry Department’”

DeEmAND No 58—CaAPITaL EXPENDITURE

RELATING TO THE GRAMA PANCHAYAT
DEPARTVIENT

MR CHAIRMAN Motion moved

“That a sum not exceeding
Rs 54,000 be granted to the
President on account, out of the

Consohdated Fund of the State of
Oris~a, to defray the charges which
will come 1n couise of payment
during the year ending the 3lst
day of March, 1974, i respect of
‘Capital Expenditure relating to the
‘Grama Panchayat Department'”
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Demanp No. 60—CapirAr OUTLAY ON

PusrLic WORKs
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,42,05,000 be granted to the
President on account, out of the
Consolidated, Fund of the State of
Orissa, to defray the charges which
will come in course of payment
durmg the year ending the 3lst
day of March, 1974, in respect of
"Capital Outlay on Public Works’.”

Drmanp No, 61—CaPiTaL EXPENDITURE
REIATING TO THE MINING AND GEOLO-

GY DEPARTMENT
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 18,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1974, in respect of
‘Capital Expenditure relating to
the Mining and Geology Depart-
ment’.”

DeEmMAND No. 62——CaprrraL EXPENDITURE

RELATING T0O TRisaL AND RurAL WEL-

FARE DEPARTMENT
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 67,000 be granted to the
President on account out of the
Consolidated, Fund of the State »f
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1974, in respect of
‘Capital Expenditure relating to
Tribal and Rural Welfare Depart-
ment’.”

Demanp No. 1-—ELECTIONS AND OTHER
EXPENDITURE REIATING T0 THE HoME
DEPARTMENT

MR. CHATRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 802,500 be granted

D.G. (on Account) etc.

to the President out of the Consoli-
dated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3lst
day ot March, 1973, in respect of
‘Erections and  other Kxpenditure
relating to the Home Depurtment’.”

DEMaND No 2~—Jans
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs, 17,34,200 be granted
to the President out of the Consoli-
dated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year cnding the 3l1st
day of March, 1973, in respect of
‘Jails’.”

DEMAND No. 3—PoLICL
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 30.94,500 be granted
to the President out of the Conscli-
dated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1973, in respect of
‘Police’.”

DEMAND No. 4—FEXPENDITURE RELATING
TO THE PLANNING AND CoO-ORDINATION

DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs 100 be granted
to the President out of the Consoli-
dated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the ycar ending the 31st
day of March, 1973, in respect of
‘Expenditure relating to the Plan-
ning and Co-ordination Depart-
ment’.”
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DemMaNp No. 4-A~—EXPENDITURE RELAT-
ING TO THE RURAL DEVELOPMENT
DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,11,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1973, in respect of
‘Expenditure relating to the Rural
Development Department’.”

DeEmanp No. 5-~Communiry DEevVELOP-
MENT PROJECT, DEPARTMENT ETC.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 87.59,700 be granted
to the President out of the Consoli-
dated Fund of the State of
Ornissa, {o defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1973, in respect of
‘Community Development Projects,
etc l.)l

Demanp No. 6—EXPENDITURE RELATING
TO THE POLITICAL AND SERVICES
DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 29,000 be granted
to the President out of the Consoli-
dated Fund of the State of
Orissa. to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1973, in respect of
‘Expenditure relating to the Politi~
cal and Services Department’.”

Demanp No. 7-—CULTURAL AFFAIRS
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of
Orissa, to defray the charges which

Demanp No.
SECRETARIAT AND OTHER
RELATING TO THE FiNnanck DrparrMENT

Statutory Resolution MARCH 22, 1873 Orissa Budget, & D.G. 328.

(Oh Account) ete,

will come in course of payment
during the year ending the 3lst
day of March, 1973, in respect of
‘Cultural Affairs’.”

9—MinisTERS, Crvin
EXPENDITURE

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 16,79,800 be granted
to the President out of the Con-
solidated Fund of the State of Orissa,
to defray the charges which will
come m course of payment during
the year ending the 31st day of
March, 1973 in respect of ‘Ministers,
Civil Secretariat and other Expendi-
ture relating to the Finance Depart-
ment’.”

Demanp No. 10--PENSIONS
MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
ecxceeding Rs. 100 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa, to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1973, in respect of ‘Pensions'.”

DEMAND No. 11—EXPENDITURE RELATING

T0 THE EpUCATION DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,02,81,400 be granted
to the President out of the Con-
solidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1973. in respect of ‘Ex-
penditure relating to the Education
Department’.”

D!‘.MAND No. 11-A-Tgxt Boox Press

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 6,00,000 be granted to
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the President out of the Cunsolidat-
ed Fund of the State of Orissa, to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1973, in respect of ‘Text Book
Press'.”

Demanp No. 13—Lanp RevENUE
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 16,400 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa, to
defray the charges which will come
m course of payment during the
year ending the 31st day of March,
1973, in respect of ‘Land Revenue'”

Drmanp No 14—Excise
MR. CHAIRMAN"- Motion moved:

“That a Supplementary sum not
exceeding Rs 2,92,500 be granted
to the President out of the Con-
solidated Fund of the State of Orissa,
to defray the charges which will
come 1n course of payment during
the year ending the 3ist day of
March, 1973, in respect of ‘Excise’.”

Dymvano No. 15—-REGISTRATION
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 37,900 be granted to
the President out of the Con-
solidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1973, in respect of
‘Registration’.”

D. 8. G.

Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1973, in respect of
‘District Administration and other
Expenditure relating to the Revenue
Department*.”

DEmMAND No. 17—EXPENDITURE RELATING

TO THE INDUSTRIES DEPARTMENT
MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 54,39,700 be granted
to the President out of the Con-
solidated Fund of the State of
Orissa, to defray the charges which
will come in courgse of payment
during the year ending the 31st day
of March, 1973, in respect of ‘Ex-
penditure relating to the Industries
Department’.”

Demanp No. 17-A~~MINES
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be granted to the
President out of the Consolidated
Fund of the State of Orissa, to defray
the charges which will come in
course of payment during the year
ending the 31st day of Mareh, 1973,
in respect of ‘Mines’.”

Demanp No. 18—Crvit. ANp SEssionNs
CoOURTS AND OTHER EXPENDITURE RELAT-

ING TO THE LAW DEPARTMENT
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,12,080 be granted to
the President out of the Consolidated
Fund of the State of Orissa, to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1818,
in respeet of ‘Civil and Sessiens

Courts and other Expenditure relat-
ing to the Law Department’.”

Demavp No 19—-GovERNMENT Prese
AND OTHER EXPENDITURE RELATING TO
e CommvrnrcE  DEvapmxrsnr

MR. CHAIRMAN: Motion moved:

“Thet a Supplementary sum not
exveeding Rs. 00,300 be granted to

Drmanp No 16—DisTRICT ADMINIS-
TRATION AND OTHER LEXPENDITURE
RELATING TO THE REVENUE DEPARTMENT

MR. CHARIMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs, 2,24,80,000 He granted
to the President out of the Com-
solidited Pund' o the State of
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the President out of the Consolidat-
ed Fund of the State of Orissa to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1973, in respect of ‘Government
Press and other Expendilure re-
lating to the Commerce Depart-
ment’.”

Demanp No. 20—LaBour, EMPLOY-
MENT AND Housine

MR CHAIRMAN' Motion moved

“That a Supplementary sum not
exceeding Rs 95,000 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa to
defray the charges which will come
in course of payment during the
yvear ending the 31st day of March,
1973, 1 respect of ‘Labour, Employ-
ment and Housing'"”

Demanp No. 21-TrmBAL AND RURAI
WELFARE

MR. CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs. 7,05,300 be granted tfo
the President out of the Consolidat-
ed Fund of the State of Orissa to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1973, in respect of ‘“Tribal and
Welfare'”
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to the President out of the Con-
solidated Fund of the State of
Orissa to defray the charges which
will come 1n course of payment
during the year ending the 31st day
of March, 1973, in respect of
‘Public Health’.”

DeManp No, 24—IRRIGATION

MR CHAIRMAN- Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,60,10,200 be granted
to the President out of the Consol-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1973, 1n respect of ‘Irmga-
tion’ ”

DrMmanp No 24-A-—L1FT IRRIGATION

MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 30,37,200 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa, to
defray the charges ‘which will come
mn course of payment during the
year cnding the 31st day of March,
1973, 1n respeci of ‘Laft lrnigation’”

Demanp No 22-—-MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTH
AND FavrLy PLANNING DEPARTMENT

DemAnND No 25—PusrLic WORKS.
MR. CHAIRMAN- Motion moved

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 13,783,800 be granted
to the President out of the Con-
solidated Fund of the State of
Orissa to defray the charges which
will come in course of payment
during the vear ending the 31st day
of March, 1973, in respect of
‘Medical and other Expenditure
relating to the Health gnd Family
Planning Department’.”

Demany No, 28—Pustrc HEALTH
MR. CHAIRMAN- Motion moved:

“yhat a Supplementary sum not
exceeding Rs. 47,68,000 be granted

“That a Supplementary sum not
exceeding Rs, 1,24,26,100 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of pafifient during
the year ending the 3ist day of
March, 1978, in respect of ‘Public
Works'.”

Demaxp No. 26—STATE LEGISLATURE.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Re, 2,00,000 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa to
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defray the charges which will come
in course of pa¥irient during the year
ending the 31st day of March, 1973,
in respect of ‘State Legislature””

Demanp No. 27—PusLic Works, Com-
MON ESTABLISHMENT

MR. CHAIRMAN: Motion moved.

“That a Supplementary sum not
exceeding Rs. 5,50,100 be granted to
the President out of the Consolidated
Fund of the State of Orissa to detray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Public Works, Common
Establishment'.”

Demanp No. 28—ELECTRICITY SCHEMES.
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 31,79,400 be granted to
the President out of the Consolidated
Fund of the State of Orissa to defray
the charges which will come in
course of paymeni during fhe year
ending the 31st day of March, 1973,
in respect of ‘Electricily Schemes’.”

Demanp No. 26—Taxes oN VEHICLES.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
excceding Rs. 16,800 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa 1o
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1973, in respect of ‘Taxes on
Vehicles'.”

Demanp No, 30—TRANSPORT SCHEMES.

MR. CHAIRMAN: Mot1en moved:

“That a Supplementary sum not
exceeding Rs. 21,109,700 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to

D. S

defray the chérges which will come
in course of payment during the
year ending the 81st day of March,

1973, in  respect of ‘Transport
Schemes'.”

Demanp No. 31—FoREST.

MR. CHAIRMAN Moti™m moved:

“That a Supplementary sum not
exrecding Rs. 52,00400 be granted
to the Presideni out of the Consoli-
dated Fund of the State of Orissz to
deiray the charges which will come
i course of payment during the year
ending the 31st day of March, 1978,
in respect of ‘Forest’."

Drmanp No. 32—FISHERIES,

MR. CHAIRMAN: Motion moved:

“That a Supplementary supy, wot
exceeding Rs, 300 be granted to tne
President out of the Consolidatea
Fund of the State of Orissa to defray
the charges which will come 1n
vourse of payment during the year
ending the 31st day of Mareh, 1873,
in respert of ‘Fisheries’.”

Dgmany No.
MARKETING.

33—CO0-OPERATION AND

MR. CHAIRMAN: Motion nroved:

‘That a Supplementary sum not
exceeding Rs. 15,71.500 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa to
defray the charges which will come
In course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Co-operation and Mar-
keting’.”

DeEMAND No. 34—EXPENDITURE RELATING
T0 THE URBAN DEVELOFPMENT
DEPARTMENT.

MR. CHAIRMAN: Motion moved:

“That a Supplemcntary suy not
exceeding Rs. 96,08,200 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa to
defray the charges which will come
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year ending the 5ist day of March,

1973, in respect of ‘Loans to Local
Funds, Government Servants, etc’.”

Demanp No, 42—COMPENSATION FPOR
ABOLITION OF ZAMINDARI SYSTEM

AND OTHER EXPENDITURE RELATING TO
THE REVENUE DEPARTMENT.

in course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Expenditure relating
to the Urban Development Depart-
ment’.”

Demanp No. 35—Antvar HUSBANDRY.

Demano  No.

MR. CHAIRMAN- Motion moved:

“That a Supplementary sum not
exceeding Rs  3,00,900 be grante_d
to the President out ot the Consoli~
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the yvear ending the 31st day of
March, 1973, in respect of ‘Animal

Husbandry’.”
Demanp No. 37-—AGRICULTURE.
MR. CHAIRMAN. Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,900 be granted to the
President out of the Consolidated
Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending th 31st day of March, 1973,
in respect of ‘Agriculturc’.’

Demanp No. 38—SupPLy DEPARTMENT.
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be granted to the
President out of the Consolidated
Fund of the State of Orissa to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Supply Department’.”

41—LoaNs 710 Locat
Funps, GOVERNMENT SERVANTS,

ETC.
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,13,20,000 be granted
to the President out of the Consoli-
dated Fund of the Btate of Orissa to
defray the charges which will come
in course of payment during the

MR. CHAIRMAN: Motion moved:

“That a Supplementary suln not
exceeding Rs. 20,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orssa
to defray the charges which will
come n course of payment
during the year ending the 31st day
of March, 1973, in respect of ‘C'om-
pensation for abolition of Zamindari
System and other Expenditure relat-
1ng to the Revenue Department’.”

DeMand No  43—~MULTIPURPOSE RIVER,

IRRIGATION AND ELECTRICITY

SCHEMES.
MR. CHAIRMAN:: Motion moved:

“That a Supplementary sum not
exceeding Rs, 1,06,15,500 be graniea
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Multipurpose River,
Irrigation and Electricity Schemes’.”

DeMAND No. 43A—Capiralr, EXPENDI-
TURE RELATING TO LIFT IRRIGATION.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 33,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1973, in respect of ‘Capital
Expenditure relating to Lift Irm-
gation'.”

Demanp No. 44-—-AGRICULTURAL IMm-
PROVEMENT AND RESEARCH.

MR. CHAIRMAN: Motion moved:

“That a Suppplementary sum not
exceeding Rs, 2,27,78,300 be granted
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to the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges whicy will
come in course of payment during
the year ending the 31st day of
March, 1973 in respect of ‘Agricul-
tural Improvement and Research’.”
DeMAND No. 45—GOVERNMENT 'TRAD-
ING SCHEMES

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs 13.00,50,000 be grant-
ed to the President out of the Con-
solidated Fung of the State of
Orissa to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1973, in respect of ‘Gov-
ernment Trading Schemes’.”

DEmaND No. 46—Roap AND WATER
TRANSPORT SCHEMES

“That a Supplementary sum not
exceeding Rs. 41,600 be granted to
the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1973, in respect of ‘Road
and Water Transport Schemes'.”

Demano No. 47—Caprrar EXPpENDI-
TURE RELATING TO PusLic HEALTH
ANp URreaN DEVELOFPMENT DEpPaRrT-
MENT,

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,57,600 be granted to
the President ocut of the Consoli-
dated Fund of the State of Orissa t»
defray the charges which will come
in pourse of payment during the
Year ending the 31st day of March,
1973, in respect of ‘Capital Expendi-
ture relating to Public Health and
Urban Development Department’.”

Demanp No, 48—Carrrar Ourray oN
INDUSTRIAL DEVELOPMERNT.

MR. CHAIRMAN: Motion moved:

“That a Supplementary supy not
exceeding Rs. 1,00,200 be granted to
the President out of the Consolidat-
ed Fund of the State of Orissa 0
defray the charges which will come

D. s. G

in course of payment during the
year ending the 31st day of March,
1973, in respect of ‘Capital Outlay
on Industrial Development’.”

DeEmManp No. 54—CarrraL OuTrAY ON
ForesTts

“That a Supplementary sum not
exceeding Rs. 1,38,60,600 be grented
to the President out of the ( onsoli-
dateg Fund of the States of Orissa
to defray the charges which will
come in course of payment during
the year ending the 3ist day of
March, 1973, in respect of ‘Capital
Outlay in Forests'.”

Demanp No, 55—SuARe CariTan Con-

TRIBUTION AND LoaNs TO CO-OPERa-

TIVE ORGANISATIONS

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,44,50,800 be gratted
to the President out of the Consoh-
dated Fund of the State of Orissa to-
defray the charges which will come
in course of payment during the year
ending the 31st dov of March, 1973,
in respe~t of ‘Share Capital Ceniri-
bution and Loans to Coorperative

E

Organisations’.

DeMANp No. 57—CAriTAL EXPENDITURE
RELATING TO ANIMAL HUSBANDRY
DRY DEPARTMENT,

“That a Supplementary sum not
exceeding Rs. 1,50,200 be granted to
the President out of the (Consolida-
ted Fund of the State of Orissa
to defray the charges which  will
come in course of payment during
the year ending the 31st day of
March, 1973, in respect of “Capital
Expenditure relating to Anmal
Husbandry Department'.”

Demanp No. 59—CapsTal EXPENDITURE

RELATING 70 HEALTY DEPARTMENT,

MR. CHAIRMAN: Motion moved:

‘“That a Supplementary sum not
exceeding Rs. 53,28,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which will
come in course of payment during
the year ending the 81st dav of
March, 1973, in respect of ‘Capital
Expenditure relating to Health De-
partment’.” ¢
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DrManp No. 60—CariTan OvuTLAY ON
Punric WoORKS.

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs, 36,96,900 be granted
to the President out of the Consali-
dated Fund of the State of Orissa
to defray the charges which will
cOome in course of payment during
the year endmg the 31st day of
March, 1973, in respect of ‘Capital
Outlay on Public Works’.”

Dimann No. 61—Capitar,  EXPENDITURE
RELATING TO THg MINING & GEo-
LOGY DFPARTMENT

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs  85,42,000 be granted to
the President out of the Consolidat-
ed Fund of the State of OQOrissa to
defray the charges which will come
in cnurse of payment during the year
ending the 31st day of March. 1973,
in respect of ‘Capital Expenditure
relating to the Minung and Geology
Department’.”

MR CHAIRMAN: Motion moved:

Fu\PFNDITURE
AND RuranL

Demanp No 62 --CaPTIAT
RITATING TO TRIBAI
WFLFARF DFPARTMENT

MR. CHATIRMAN- Motion moved:

“That a Supplementary sum not
exceeding Rs. 86,000 be granted to
the President out of the¢ Consohdat-
ed Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Capital Expenditure
relating to Tribal and Rural Welfare
Department’.”

Item Nos. 16, 17, 18 and 19 will be
taken together.

SHRI JAGANNATH RAO: My sub-
mission is that as we have got only
one hour and five minutes from now
let us discuss the proclamation today
and the rest tomorrow.

MARCH 22, 1973
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MR. CHAIRMAN., We will discuss
all those items together. There are a
number of speakers. I have received a
request from Mr. P. K. Deo. As he is
leaving tomorrew, out of turn 1 al-
low him first to speak.

SHRI DINEN BHATTACHARYYA
(Serampore): I do not unde siana
this thing. If any Member leaves tc-
morrow why should the chance bhe
given to him today? If hn were 1o
leave today. I could understaind Of
course, I do not obje‘t if he gats the
chance to speak, but the procedure
that you are adopting is nnt proper

MR CHATRMAN- I am glad that
the hon Member has no objection to
his being called first 1o speak It 1s
quile ponssible that Mr Deo will not
take much time The list of those
who want to speak is before me and
thev will be called to speak. In view
of the special request from one of
the hon Members. I th™k there is no
harm if he speakq first You shnuld
hear with me

SHRI DINEN BHATTACHARYYA
You are a new Chairman; yoy should
also know the procedure.

MR. CHAIRMAN: I also remember
that under such circumstances 1 was
not allowed So, I know what harm
it is

SHRI P. K DEO (Kalahandi} Mr
Chairman, Sir, it is the segquence o&f
the dramatic political events which
culminated in the imposition of Pres'-
dent's rule under article 356 and it 1s
the compulsion of duty whnich forces
me to speak some unpalatable truth,
and I hope it may not be to the liking
of my friends opposite.

It was on the 3rd March, 1973 -may
we call it the Idea of March in India’s
political history—when democrac, ann
democratic principles and its values
have been sacrificed on the alter of
political expediency and part is zn cun-
siderations. It has exposed many &
skeleton in the Congress cupbrard. It
has proved to the whole world that
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the President is nothing better .han
a ruler-stamp, and the proclamation
has been signed on the dotted line
which has been crafted by the Homu
Ministry. The Governor has a‘c>, as
a stooge, and the institution of tihe
Governor has been put to utter snune
to strangulate democracy in broad day-
light, because yhe Governor cann.t
be impeached and he holds office at
the pleasure of the President.

Sir, we want that the Governor,
when he occupies this exalted position,
should be properly insulted against
any political pressure.

Thar is why I would like to quote
about the role of Governors from a
report of a committee of Governors
issued by the President’s Secretariat
in Delhi It says “No Governor would,
it can be safely asserted, want the
State to be brought under the Presi-
denls rule except in circumstances
which leave him with no alternative”.

17 brs.

While moving  article 356 of the
Constitution Dr Ambedkar has given
enough caution and said “it would
never bhe called into operation and
that it would remain a dead letter.”
We see that out * 3% cases, in which
proclamation “Yad been issued under
this article 1n 28 cases the beneficiary
had heen the Cowgress varty. Of that
staff are these Governors made? Either
they are poupular ejections at the
polls or frustrated politicians
rehabilitated on a comfortable cushion
of Governorship. Fven though they
take the oath to preserve, protect and
defeni the Constitution and the law,
there has been a departure in so many
cases. 1 take m~ huws off to Shri
Ananthasayanam iyenesr, who when
he was the Governor of Bihar at a
Farewell addres. -aic ‘ha' had he
acted on the advice of the Home Mi-
nistry ot the Go ‘rnmcrt ! Tndia, he
woul? have stay~. there for another
fifteen years. Fizh* an, a ralf monihs
ago, Mr. Joginder Singh who had to
eat the wumble pie in the hand- of
Swatantra candidate in Bahraich in
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1962 Lok Sabha =2 ections and was
defeated., called the Congress party
with a strength of only 48 in a House
of 140 to form the Government with
the aid of defectors. The defectors
were made Ministers inspite of the re-
commendations of the committee on
defections ang inspite of the unanimous
recommendations that no defector
should be rewarded to but should seek
re-elections. But all these were thrown
to the winds. I have brought this fact
to the notice of this House as early
as May, 1972 when these defectors
were brcught at the instance of Shri
Uma Shankar Dikshit ang Shri G. S.
Mishra and were kept in the Haryana
Guest House of infamous Bansi Lal,
infamous for Ayarama and Gayaram.
When the reverse process started on
the first March, the very same disillu-
sioned M.L.A. had come back to the
parent party: now this is called defec-
tion. When the Governor was  ap-
proached by the press he says “I un-
derstand practical pclitics”. Tmmedia-
tely after that Mr. Sankar Dayal Shar-
ma, President of the Congress
comes out with a stalement that the
only alternative iz President’s rule 1t
was the same Sankar Dayal Sharma,
who as Secretary of the ANl India
Congress Committee, objected to the
imposition of the President’s rule when
the Badal Ministry was reducej to
a minoritv in Puniab and Congress
was not called to form Government.
He has plaved the role of Dr. Jekvll
and Mr. Hvde. '

The Governer's report is nothing but
a travasty of truth. If you see, you
will fing that the defectors who join-
ed the Congress party, were never
mentioned as defectors at all. He says
that they jointed the Congress party.
When they come back to their own
party, they were called defectors. The
Budget session was in session. The
Appropriations Bill was to have been
passed that would have been the pro-
per forum to test the strength of the
various narties. The Raj Bhavan draw-
ing room is not the proper place to
test the strength.
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The House was about to meet at 8
AM, Half-an-hour before that the As-
sembly was prorogued. There was no
Cabinet meeting. If there was a Cabi-~
net meeting, the Cabinet Secretary
should have circulated the notice and
agenda to various Ministers. Here is
the original D.O. letter written by
Shrimati Nandini Satpathy in her
handwriting to Shri Pradhan which
was received at 7.30 A.M.

So, 1 would request that this may
be laid on the table of the House with
your permission. It contains that the
meeting would be held at 6.30 A.M.
but the notice was received at 7.30
AM. by Shri Gangadhar Pradhan. I
have already written to the Speaker
in this regard. As demanded by Shri
Surendra Mohanty I am placing this
on the idle of the House.

MR. ('HAIRMAN: Yoy have already
mentioned all these in the House. It is
all on record. It is, therefore not ne-
cessary to lay 1t cn the tabl~ of the
House.

I think your time is up. You please
conclud:,

SHR1 P K. DEO: Sir I am the most
affected person.

MR. THAIRMAN: Just because this
facility has been given you should not

take long. Only three minutes have
been given to you,
SHR! P. K. DEO: The Governor

never ook pains to verify the strength
of the various parties, Shrimati Nandi-
ni Satpathi, having 1lost her
majority has no constitutional right
to give any advice to the Governor
either for prorogation or for dissolu-
tion of the Assembly. In the case of
West Bengal-—my CPI friends will
bear nie out—when Shri Ajoy Mukher-
jee was askeq to call the Assembly
to prove his strength, Shri Dharma
Vira was accused by the same C.P.IL
friends that he had not acted rightly
and ShrMi Mukherjee was ultimately
dismissed. In the identical circum~
stances in M.P., when the Assembly
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was meeting for the budget session
and when Shri D. P, Miehra was de-
feated Shri Goving Narain Singh was
called to form the Government. Why
there is this departure?

In Manipur, the Assembly is meet-
ing at the instance of the Governor
Shri B. K, Nehru to prove the strength
of the various parties. Why should
there be this departure here? Another
thing is that in the crucial Rajya Sa-
bha election the Opposition has prov-
ed its majority by returning the
candidate in a straight contest with
a thumping majority of 17 votes. In
spite of the letter cf the Secretary of
the Orissa Legislative Assembly prov-
ing the strength of 72 of Pragati Party
1n spite of the Rajya Sabha by-election
which had proved the majority support
of the Opposition and in spite of
physical parade of the M.L.As in front
cf the Governor, the Governor inten-
tionally avoided counting them. He
was instructed not to do so In spite
of all this I am very sorry to state
that the Governor has tried io bwld
a case on wrong and fictitious premi-
ses. If was said that Shri Biju Pat-
naik applied for the Congress Mem-
bership and he could not be taken
in. I may tell you that he never
applied for admission in the Congress.
This should go on record. Cuttack by-
election was won with fan-fare, in
spite of rigging, in spite of intimida-
tions to voters and in spite of mis-
use of power and money There was
alarge-scale ghost polling. Shrimati
Nandini Satna*hi came out successful
It was much trumpeted and broad-
cast from Moscow radio. But slas,
Shrimati Nandini Satpathi collapseq in
93 days.

MR. CHAIRMAN: I think yoy are
migusing the opportunity when I cal-
led your name first.

SHRI P. K. DEO: Sir, the entire
edifice built on defection collapged
like a house of cards and the chapter
of political prostitution came to a
close—the chapter of 8-1/2 months’
misrule has come to an end which has
brourht a sign of relief to all Orivas
including the nine M.Ps of Congress
who have glven in writing that they
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d: not stand by Shrimati Nandini
Satpathi.
MR. CHAIRMAN: Mr. Deo, you

should conclude now. I shall give you
one more minute. Then you will sit
down. ’

SHRI B, V. NAIK (Kanara): Mr.
«Chairman, I rise on a point >f order.
The hcn. Member used a reprehensible
word—I[ do not know whether it is
parliamentary. He has used the words
‘political prostitution’, Prime facie it
looks so obscence that this should be
expunged.

SHRI P. K. DEO: Sir, I hought

T ¥4 99 never though they will
stil) have the juvenile delinquency to
protect an unprotectable case.

Much has been spoken about Mr.
Nilamani Rootray, what a sadist and
vulgar joke was made on the death
of his wife. The Governor stalied that
because she died, it hastened the pro-
cess of disintegration of the Congress
Party and her husband joined the Ut-
kal Congress. In spite of that he was
made the Deputy Chiet Minister. Two
other defectors—Mr. A. Mahanand and
Mr. D. Majhi—were made Cabinet Mi-
nisters.

I would like to make these submis-
sions.” The Government’s report is
prevented and parochial I charge the
Governor wit'i dereliction ot duty.
The Governor's report is not worth
the paper on which it has been writ-
ten. The only fit place for it is the
waste paper basket. The prorogation
and dissclution of the Orissa Assemb-
ly has no parallel in history. The
only parallel is the dissolution of the
Long Parliament by Charles I and it
cost him his head. I demand here the
head of Mr. Jatti on a plaster. He
should be dismissed and thrown out
of the political life of this country. .,

When the Finance Commission is
functioning, when the fitth plan is on
the anvil and the die of Orissa is
golng to be cast for five years, we want

D.G. (on Acet.) & ()
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a popular and constitutional govern-
ment there, We want early elecuons.
We want that the electoral rolls should
be revised, All persons about 18 years
should be enrolled as voters and al-
lowed to exercise their franchise. The
people of this country and posterity
will not spare you, Gentlemen! You
will be condemned as guilty men for
all time to come.

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, In this House we
have several times brought it to
the notice of the hon. Members of
both sides that democracy in our
country is in danger. Here is another
example of how the Constitution has
been defrauded and democracy raped.
1 do not plead for this party or that
party, for this leacer or that leader.
I am concerned with the Constitu-
tional position. I know your Coustitu-
tion is not a socialist Constitution.
Still the minimum democratic rights
which the people have been given
even that yoy do not want to give
when you find it does not suit your
interests. That was why Shrimati Nan-
dini Satrathy was thrust over the
head of the Orissa people as a Chief
Minister, just as Mr. Sidhartha Shan-
kar Ray has been thrust on the pcople
of West Bengal, through a fake and
rigged election. This is your tactics of
bringing all the provinces under the
patronage cf the Prime Minister.

,SHRI P. K. DEO: Hegemony.

SHRI DINEN BHATTACHARYYA:
Yes hegemoney. In this House they
often talk of non-violence discipline,
decorum and parliamentary democra-
cy. What have they done in Orissa?
Under what provision of the Constitu-
tion did they do it? Article 356 savs
that if there is invasion from outside,
or political upheaval or insecurity con-
ditions, President's Rule can be im-
posed.

In Orissa everything happened over-
night. Till the previcus day the Chiet
Minister did not kncw her fate the
next day. It is only when the election
to Rajva Sabha took place the next
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day she knew that she had no majo-
rity. The Governor in his report has,
unfortunately, referred to the defec-
tors. Who is the greatest defector, the
architect of all this” I charge Shrimati
Indira Gandhi that she started this
practice of defection, and it i1s with
defection that she 15 still ruling Who
1s that Governor? He is nothing but a
stooge sent by the Centre, who will
to the line of Shrimati Indira Gandhi.
It 1s this type of persons who aie sent
to the States if necessary to rule on
behalf of the Centre I am saying this
with per<onal expcrience of what hap-
pened 1n West Bengal 1n 1967, 19970
and again 1in 1971 It happened in
West Bengal thrice that the niajority
party was not called fo form the
government but President’s Rule was
imposed

In the case of Orissa, the Governor
has seat a report What a <hamcless
teport 1t <! If he had anv respect for
democracy he shoulq have tested in
the Assembly which parly has got the
majority instead of basing it on pre-
sumption That would have been
the normal thing for him to do, but he
did not do that peirhaps because of the
telephone call whicrh he received from
his master or mistress that you have
to do this or that -

SHRI SURENDRA MOHANTY:
“Mistress™ 1¢ not pa~hamentarv

SHRI DINEN BHATTACHARYYA:
Who wecrries whether a word is par-
lLiamentary or not when there is no
parliamentary democracy at all?

MR. CHAIRMAN He used 1t in
the context of ‘“master”,

SHRI DINEN BHATTACHARYYA:
The Chief Minister resigned her post
because she had no majority Then
the Governor did not call for the op~
position to see whether it can form a
government Apart from that, after
asking Shrimati Nandini Satpathy to
act as a caretaker government, why
was that matter not brought before
this House, even though it has in ses-
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sion? Would it not have been the nor-
mal parliamentary practice to bring the
whole matter before the House, discuss
it and then take a decision? The
heavens would not have fallen it they
had adopted this practice. Yet, they
did not tare to do that, even thcugh
they talk of democracy all the time.

The Orissa Assembly consisted of
140 members. 72 members proclaimed
that they were against the Chief
Minister’s party Two other members
also declared that they will vote
against the Chief Minister. In a House
of 140 members, if 72 members declare
that they are a group, was it not the
responsibility of the Governor to call
the leader of that party to form a
government ang then test the majority
or minoritv of tha partv in the House
That praclice is not observed when
it does not swit you You have not
done it in Manipur You will hear
today or tomorrow that anothei
defection has taken place in Manipur
You have not dissolved the Assemblv
there You have kept 1t alive so that
your partvy in allhance with other
may form the Government Why did
vou behave in this manner in the
ca<c of Orissa?

SHRI K C PANT' There is a
Government functioning in Manipur

SHRT DINEN BHATTACHARYYA*
But 1t 5s a feel that the verv persons
who dtfected to the side of the
present Chief Minister of Manipur aic
now defecting to the Opposition side
It is an open fact.

I will not go into details. But jt1°
a fact that in the case of Orissa, the
Constitution has been violated; the
parliamentary democracy has been
subverted and all norms of parla-
mentary procedure have been totally
ignored intentionally by the ruling
party at the Centre
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What should have happened if
Shrimati Nandini Satpathy had step-
ped down when she lost her majority?
It is a parliamentary procedure that
when you lose your majority, you
come down and you give a chance
to others who can form the Govern-
ment. This was not done there. So,
I charge thig Government, the Cen-
tral Government, for that.

What are your tactics? You are
always trying to rehabilitate your
own party members defeated in the
elections and frustrated in other ways.
You are placing them as Governors of
different States. This is a legacy of
the past. The British Government
used to do it. Now you are also
adopting the same tactics. What =a
fantastic amount we have to spend
on these Governors? I have read in
a paper, in Blitz, that nearly Rs. 4000
to Rs 5000 are spent daily on these
Governors, inclusive of all their ex-
penses. So, if these stooges are not
there, nothing will happen (Inter-
ruptions)

MR. CHAIRMAN: I would remind
the hon. Members that in a debate of
this type or any other debate, befitting
the prestige of this House, we ghould
not use names or make derogatory
remarks against the people or persons
who are not present in the House.
Therefore, I would request Mr. Dinen
Bhattacharyya not to do that. You
may not agree But it is an advice
from the Chair which I think every
hon. Member should take into consi-
deration.

SHRI JYOTIRMOY BOSU (DIA-
MOND HARBOUR): On a point of
order, Sir. You have made a certain
observation just now that about those
who are not present in the House, we
cannot deal with them or we cannot
mention their namesy In that case,
it you want the entire country to be
present here, the emtire bureaucracy
to be present here, the entire set of
people to be present here, then only
E’e shall be able to oblige you, not

efore that. The Minister is there to
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defend the cause of whom he is sup-
posed to defend.

MR. CHAIERMAN: It is a matter of
opinion, a flight of fantasy on the part
of the hon. Member that all the
persons whom they want to mention
are to be present in the House.

SHRI K. C. PANT: Apart from the
very valid reason that you have men-
tioned, there are certain high offices
in our country, and it is a normal
convention in the House that, when
a reference is made to an occupant of
such a high office, then a language of
docorum is used. That is the normal
practice; it is a very good practice.

MR. CHAIRMAN: It is a healthy
practice.

SHRI DINEN BHATTACHARYYA:
I did not know that the Minister
would be so allergic to facts. These
are facts. I can prove. I have to take
the name..

AN HON MEMBER: Not facts but
fantasies,

SHRI DINEN BHATTACHARYYA:
My voint is this, They have kept
this provision of the post of Governor
intentionally to serve their own pur-
pose and not the interest of the people.
The interests of the people are not
served by the Governors. It hag been
found, just as in the case of Orissa,
that they are serving the dictates
from the Centre. I am astonished
how, when the Parliament is in ses-
sion, the President, without referring
the matter for the opinion of the
House, outright decided to impose the
President's rule and dissolved the
Assembly. I do not find any reason
in this action of the President who
holds a very high position in our
country and whom we expect to
behave in such a way that there may
not be any occasion for anybody to
bring a slur an him.

So, my first accusation against the
Centre is that they have gone beyond
their limit and they are responsible



351

{Shr: Dinen Bhattacharyya]

for all this indiscipline and in some
places violent outbursts that we find
throughout the country. Whatever
they may say, this rulmg Party is
responsible for 1* because they do not
want to maintain wy Parliamentary
democracy anywhere. ‘Whenever
there is a chance of their defeat, they
do this as they did in West Bengal 1n
the last elections, 1972, when they
indulged m all sorts of corrupt prac-
tices; they rigged the whole clection
and brought their own men in the
Governmenty Again, 1n Orissg, I
know what will happen? They will
take time There 1s no doubt that
people also want re\ision of the elec-
tora’ rolls and delimitation of the con-
stituencies atresh, but it 1s necessary
that, at the earliest, the elections are
held and chances are given to the
people to elect their nwn Government
At this juncture, at this eritical mo-
ment, the Orissa people should decide
their own fate Talking of Plan or
Budget here, matters 1lttle After
all, who 1s looking after the inteiests
of the peoole of Orwssa” It 1s the
Centre, 1t 1s the Prim= Miuster’s
Government, and not the Orissa
people. So, 1n this case, I will rather
demand emphaticaly that the Gov-
ernment should arrange for elections
for Orissa Assembly without any fur-
ther delay.

Regarding the Budget that has been
placed here, I and my party will not
vote for it because they have no
authority to pass the Orissa Budget
here, knowing fully well that if they
had not siibverted the Partilamentary
democracy in this way in Orissa, the
Orissa people would have decided
what should be the amount that they
will spend and for what purpose

It is not for Shri K. C. Pant or
Shri K. R Ganesh to decide from
here in this Parliament.

SHRI K. C. PANT: But it is for
the Lok Sabha to decide.

SHRI DINEN BHATTACHARYYA:
What is Lok Sabha? Afterall, you
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are holding the majority there and
you will do whatever you like. Sir,
I do not want to go into detail.

This Government has no face row
after this Orissa affair to claim that
they are democrats, to claim that
they are for continuing the parlia-
mentary democracy. 'The danger
signal has come before the whole
country. Here, in this House, we
emphatically say that what has hap-
pened 1n West Bengal will happen
tomorrow 1n Bihar, day after in
Rajasthan and the other day in
Orissa So; all those people who
have any respect for democracy, they
should stand against this undemo-
ecratic one-Party rule of Shrimati
Indira Gandhi and see that she 15 re-
moved at the earliest from this posi-
tion wherefrom she 1s going to be
the dictator of India

SHRI BHAGWAT JHA AZAD
(Bhagalpur) Try vour best

SHRI JAGANNATH RAO (Chatra-
pur) Swir, I rise to support the
statutory resolution which has been
moved

I quite understand the feelings of
the two hon speakers who preceded
me 1n questioning the action of the
Governor in dissolving the House and
recommending President rule But I
cannot appreciate the strong language
used by them in decrymng the Gov-
ernor. Afterall, the Governor 15 @
congtitutional heag and you may not
agree with the decision of the Gover-
nor but nevertheless, you should use
decent language and the debate should
be kept on a high plane.

Coming to the resolution, I say the
Governor's report is quite exhaustive
He has dealt with the strength of
each Party and what happened after
the elections in 1971 and what hap-
pened in June 1972 gnd what hap-
pened after the Congress, obtaining
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the majority, formed the Government
and what happened in 1973 when
some MLAs walked over to the
Opposition. The Governor is faced
with a difficulty. What did the Chief
Minister do? When she found that
she has lost the majority, she advised
the Governor, ... ( Interruptions)
that she found that some members
of her party were going out and that
they might join the opposition. She
took only a constitutional step. As
Chief Minister, she has the preroga-
tive and right to recommend to the
Governor to prorogue and dissolve
ithe House. She did the correct thing.
The House will appreciate that when
the Chief Minister finds that some
members of her party are likely to
walk over to the other side, what
could she have done? She did not do
anything which violated the consti-
tutional propriety. She approached
the Governor and tendered her re-
signation and advised him to dissolve
the House. But the Governor did
not merely go on the advice of the
Chief Minister. What did he do?
The report clearly mentions the
strength of each party and the mem-
bers who defectrd to the other side
and that Mr. Biju Patngik of the
Pragati Party went to the Raj} Bhavan
with some MLAs The Government
counted the herads and he found that
the requisite number wias not there.

SHRI SURENDRA MOHANTY"
How do you say that? Don't mislead
the House.

SHRI JAGARNNATH RAO: He en-
closed two letters of the MLAs. who
walked over to the Opposition....
(Interruptions)

MR. CHAIRMAN: Mr. Mohanty,
I see your name in the list. So, at
that time you can reply.

SHRI JAGANNATH RAO: The
Governor noted that the two MLAs
were coerced or pressurigsed to go
over to the other party and they have
come back . Therefore, the strength
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was 70 and not as Mr., Patnaik has
claimed that l.e has got the support
of six others in the Assembly. Mr.
Patnaik did not bring any letter from
these MLAs to that effect. Mr. Pat-
naik did not say that he will prove
his majority in the House. He never
said that. He rushed to Raj Bhavan.
There were press correspondents and
others. What did the Governor do?
He tried to save democracy. He did
not try to bury it as opposition mem-
oers tried 1o make out. What hap-
pened in Punjab, Sir, in 1970 when
the Badal Ministry fell? Congress
had majority; congress wanted to
form the Government. But the Gov-
ernor Dr. Pavate did not allow the
congress to form the Government. He
said that there will not be a stable
Government. Stability is one of the
criteria for the functioning of Gov-
ernment When stability is not there,
the Governor, whoever he may be, is
tu ly justified in recommending to the
President that Constitution has
broken down and that the President
should take over the administration
of the State. It is not correct to use
strong language against him.

MR, P. X. DEO: said that the Con-
gfress Government in June, 1972 was
formed of defectors. It is a fact well-
known to every one in Oriscw that
Utkal Congress party passed a resoiu-
tion moved by Mr. Neelamani Rout-
1a1 and seconded by a former Minister
of Utkal Congress. Mr. Pratap Maha-
nty, who wanted to dissolve the party
and merge with the congress. That
resolution was there. And, there-
fore, their party, as such, wanted to
merge with the congress. And do
you call it defection? Can you say
this by any stretch of imagination, I
leave it to you.

So. also, Mr, Ganga Pradhan, a
Swatantra Minister, ulong with ten
others, wrote a letter to their leader
Mr. R. N. Singh Deo, the then Chief
Minister and President of the party
saying that they felt that their in-
terests were not safe in the hands of
the Swatantra Party, their policies
Were not conducive to the develop-
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ment and progiess i adivasis and so
they wanted to leave tne party. How
do you call them defeclors? Now witn
these 25 MLAs it you want to torm
the Governmenli, the Governor is fully
Jusiuied 1n noL allowmg the opposition
party to torm the Government because
the next day they may walk over.
That 18 why the Chief Minister nght-
I advised the Governor and shedid
the correct thung in tendering her re-
signation and by this she has set up
high democratic principles.

About eclections, I can understand
the teelings of the opposition that elec-
tions should be held as early as pos-
sible. But we are faced one difficulty,
Under Delimitation Act the territorial
constituencies have to be  delimited
and 1t takes time. Monscon begins in
Orissa 1n June ang continues till end
of September. Where is the time? If
delimitation could be done in the
meanwhile, elections could be held
in October or November. If it cannot
be done 1t is likely to be postponed.
It 1s not for us. It 18 for the Election
Commission to say whether he 1s 1n @
position to do it.

About the Budget, Sir, I wculd lhke
to say a few words. Mr. P. K. Deo
said not a dog barked when Mrs. Sat-
pathy tendereq resignation. But I
would say not a tear was shed and
not g dog barked when Governor re-
commended to the President ¢n the
dissolution of the Assembly and the
imposition of President’s rule, because
people in Orissa felt that the Pragati
party would not be in a position to
form the Gcvernment, nor lead them
to prosperty.

About Budget, Sir the budget of the
Central Government or the state
Governrnent should reflect the social
and economic philosophy of the Gov-
ernment of the day. Unfortunately
this budget is pedestrlan in nature, it
does not contain any of the socialis-
tic schemes which the Plannine Com-
mission has formulated and which had
the approval by the State  Chief
Ministers in National Development
Couneil.

Orissa Budget, & D. G.
(On Account) etc.
Unfortunately there may be the rea-
son tfor this because in 1971 the (jov-
ernment budget was framed by tnc
Upposition who were in power. They
perhaps never wanied to implement
these policies and on the same Lines
the Budget was prepared. Now, .hat
Orissa 1s going 1o be under President s
Rule tor more than 8 months we nave
10 see that these pirogrammes are im-

piemented.
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Orissa 1s a Stale which 1s entircly
agricultural, The economy 1is complete-
ly aguicultural and the provisions made
tor agniculture are very meagre. M-
nor iriigation has been practically ig-
nored, It 1s munor irrigaton that wu
help the marginal and small farmers,
Adivasis anq Harijans and people be-
longing to bacward classes who live
m hinterland, are worst atiected there
When a major urigation project is to
be constructed they are evicled. So,
their interests should be taen care of.
But I am sorry to find no such at-
tempt has been made. The mamn thing
in Orissa now is to implement the
land ceiling Bill. The Bill was before
the Assembly. Some clauses were pas-
sed. But the Bill could not be com-
letely passed. Now that Orissa 1
under President's rule, the Bill has to
be implemented immediately and has
to be passed by a President’'s Act
After the implementation cf the land
ceiling Act surplus land would be
given to the landless people. If the
land is contiguoug the Government
should see that three or four small
farmers who would get 2 acres at the
most join and form ccoperatives either
for joint farming or for service coo-
peratives so that they could have the
advantage of getting some financial
help to purchase bullocks, seeds, ferti-
Nsers and 8o on. This is the timc
we should encourage joint farming
These lands given to the landless
people should be put under the super-
vision of the Block Developmint Officer
at least for two years so that he could
see that these poer people are given
necessary tools to cultivate  their
lands and stand on their legs Tt is
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very essential that this should be
taken care of,

1 am sorry fo find that nothing has
been provided for the growth ot in-
dustries in the State. The industrial
activity 1s at a low ebb and Letters
¢t Intent gaven to the 1.D.C. have not
been converted mnto licences and no
effective steps seem to have been
taken.

In a democracy primary education
18 very essential. We must educate the
masses otherwise the dumb mallions
will not make democracy Sufficient
provision has not been made for the
growth cf primary education fo chuld-
ren upto the age of fourteen. ‘That
should be done A beginning should
have been made in the last year of
the Fourth Plan so that i the Fifth
Plan there could be spill-over

Sir, nothing has been provided for
the develcpment of rural or tribal
areas. Onpe thirg of the Members of
the Orissa Assembly consist of tribals

The Budget seems to have been pre-
pared in a hurry and the budget
papers do not confain many details 1f
we had the reports on the performance
of the Ministries in the previous years,
we could have assessed the perform-
ance of the Government and short-fall,
if any

=t ¥ waw fay (IraadH)
wri wigsTn W, W e

T F g aar ARt

frrr st wod frAR O weR

*T wagT w2 fivar & saw foag wowr

srardt g 1+ Wi ot g
Féar T & Ay F dfeg ¥ wpeex
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WAk FEwT % WA a9 3T

T E g e, AR aqr

SR W RIYeE A T '
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u9AT NG9 Aifaw ST Ay
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qerre feay ur e ag g siearfas
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MR, CHAIRMAN: Mr. Sezhiyan.

SHRI SEZHIYAN (Kumbakonam):
I am speaking tomorrow.

SHRI K. C. PANT: I think you are
supporting.

MR. CHAIRMAN:
question to him.

It is an open

SHRI SEZHIYAN: 1 am  speaking
tomorrow.

MR. CHAIRMAN: Shri
Gomango:

Giridhar

SHRI GIRIDHAR GOMANGO
raput): I will speak tomorrow.

(Ko-

SHRIMATI T. LAKSHMIKANTHA-
MMA (Khammam): I am prepared to
speak.

MR. CHAIRMAN: It seems t{hose
Members are not prepared to speak
today. But tomorrow nothing can be
certain,

SHRIMATI T. LAKSHMIKANTHA-
MMA: You can adjourn the House
now.

MR. CHAIRMAN: We cannot ad-
journ like that. Then, Mr. Arjun Sethi.

SHRI ARJUN SETHI (Bhadrak):
Mr. Chairman, Sir, in the first ins-
tance, I would like to say something
about our ex-Maharajah, Mr. P. K.
Deo, who never in his life thought
about the people ¢f Orissa or at least
even about the people in his kingdom
which he possessed in the past. Today,
I am much surprised to hear from our
ex-Maharaja who has been very much
pleading for the people of Orissa and
wanted to save democracy in Orissa.

Sir, the House is well aware that
these people, these Swantantrites—
who are a combination of the ex-Ma-
harajah—never want to preserve de-
mocracy for the interests of the peo-
ple, for the interests of the commen
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men there. On the other hand, they
want to safeguard all the vested in-
terests and that is why they have
been engaged in and have always
been doing things to harm the inter-
ests of the people of the State of
Orissa.

With these words, I want to speak
on this proclamation.

Mr. Jagannatha Rao has  already
pointed out that the Utkal Congress
people, who came to the Congress
party, have not defected. They dave
adopted a resolution under the Chair-
manship of Mr. Biju Patnaik, Mr, Nee-
lamani Routrai and Pratap Mohanty
both proposed and seconded it to
merge with the Congress and  after
scrutinising  their applications our
party decided to admit only 28 per-
sons out of 34 persons and since the
cthers were not successful in getting
admission to the party they have
created so many troubles.

Our ron. friend Mr. P. K. Deo has
said so much for Mr. Patnaik Mr. Rou-
trai and Mr. Mohanty. But they re-
solved to join the Congress party, the
next day the same Mr, Deo was con-
demning them. Now that they are
with him, he is pleading their case.

The Governor had quoted the words
of ex-Chief Minister, now an impor-
tant leader in Pragati Party; “The
greater the delay the greater the
chance of losing the present majority.
If there isdelay in taking the decisions
some members, who have come to us,
may go back and Aya Rem end Gaya
Ram may take place”. These words
have clearly shown that they are not
quite sure whether those  members
would remain with them or not, and
it also clearly proves that what the
Governor had done is the right thing
and is in conformity with the Consti-
tution.

The Governor has also pointed out
in his remark that “it will thus be
clear that political defections by the
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Members of the Legislative Assembly
in this State from time to time either
from the consinderation of cfice or
for personal gains has become com-
mon and has affected the political
life of the State adversely. This ten-
dency is shameful to the functioning
of democracy.”

The G:overnor is not only the Cons-
titutional head of State, he is also the
guardian of the interests of the people,
especially because in Orissa the people
do not know anything and frustrated
politicians had been 1irying to re-
main in power and exploit the bac-
ward people there.

18 hrs.

The Governor here also mentions
about the M.L.As as to how they have
been intimidated to give their signa-
tures to withdraw their support to
Nandini Satpathi’s Ministry.
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In presenting the budget, the hon.

Minister of State for Finance had

stated in his speech that a part of

the deficit in the State ig likely to be

covered hy the additional resources
mebilisation by the State.

MR. CHAIRMAN: The hon. Mem-
her will please continue his speech
tomorrow. He will have only two
more minuteg to contlude his speech.

Now, the House stands adjourned
111 11 a.m. on Friday, the 23rd March,
1973.

18.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, March.
23, 1973/Chaitra 2, 1895 (Saka).



